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H on bie Sun A.. K.. !iaik,Membei tail.') 

H eard Mr. NITSmOray, Li. ( ounse! thr the 

FTIWint TVi rvi , 	; K .1 Yha. Ld. Stamdulgg (.u.nset 

pperI,Pp, tit the Rep n,dcn-Rai1wav, m whrm a copy of 

this L.A. ha afteady Feen 	vr1 

By fj1jm the present 0A, the apptiai. hs 

made followin pTa); ets: 

'(I) To direct the k sponcttmts to 
pay 1.2% mtere.t on 1.)Ck(. 
amount ot R. 1. 96.60/- for the 
penod of 13 	nths 
(u) A.nd.' pay the balance 
transportatou amno,int. 

And pass my other. 

l..d. Counsel for  the app cmt submits that 

'ei.tdatm 	hi 	Jie\1.ice, the api.1  ':arit has also ffl.td 

representaion vide Anncxure-Al2 dated 1 4.201 1 before 

.Repnden No. ' 	 iiepdipA.. in rk'u 3 



he t the aplAwamt p)15 or thspoa o h s 

under Anr3exure..Al2. 

4 	 ;iiict UTC repre'entation, of the .appheant kjF  at 

Apncxwe-A it pcndmg wJJi 	ident NO ., Ave, at this 

.sge. 	tio 	en'g 	he nicra ot he k:5k 	cCifl ii 

prrcr to :tiij the 	 Olt,  Comf"ete-lit all!llonty to 

lake a i.ccision first on the pending represtmtatiom As 

.tccd to by the id. 	ounsei for the prties, WI direct 

.ospondeat 'Jo. 1. to consider t he f ePd1n2, re.pre nttion and 

is> a easoitd ordei vvithin (ft avs from the date ot receipt 

ot copy of this OrdCT, 

(. 

	

	.n case, the c mpeteiit awh.ofity finds that the 

of the appheant under A nnexre- A/2 is admissible. 

nder t.hrR.ntcs/1nsrnetions then he 	uid be pud the 

eon:quenia1 bene lits within three 	iith: t h.erealt ci to 

hrstnp to the apphcan.t 

7 	 \V tth the ahi,vr' 	 and deirection, the 

stands hsposed. of 

8 	Send copy of this onJt'r, along with copy of the 

A., to Rcpondent Nos, 2, wi 4 by Speed Post at. the 

eot of the apphc.ani. . d. i.ni'd toT the at!Int 

es I o d posit the pi.sta req imsttes by t3Tow 
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